
(d) There ii no provisiorr for renting aut 
theshop6. Deteshaveboenfbredforauc- 
tionl~ofshopsurder13sdremes. 

631 3. SHRl A R V W  NETAM: Wd the 
Minister of URBAN DEPARTMENT be 
pleased to state: 

(a) whether the Gavemment p~opose to 
shiitthejhuggisfrom MothiaKhan,New 
Delhi to stme other place; and 

@) if so, the pmposed bcaEion where 
these jhuIlgis are to be shifted and the time 
bywtriithesearelacely~beshii? 

THE MWTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACWUAM): (a) Yes. Sir 

@) The eligble quarterrr are likely to be 
shifted by the end of 1992- The kcation 
where the jhuggi dwellers will be shifted 
-wonthe- d- 
tand. 

6314. O R  SUWIR RAY: 
SHRl RAM VlLAS PASWAN; 
SHRl HARl K I W O R E  SINGH: 
SHRl CHANDRA JEET 

YADAV: 

Wdl the Minister of HUMAN RESOURCE 
DEVLOPMENT be pleased to stape: 

(a) whether Lucknow regionel unit of A# 
Indim Kendriya V i a  Teachers* Asso- 
ciadion have announced there decision to 
Y;herao' the Kendriya Vialayas Assbml 
Commissioner, LudvKHn and h Septem- 
ber 9 1991 to press their demands: 

@) I so, the details of their demands; 
and 

(c) the stand of the Kendriya Vdyalaya 
Sangathan on each of the demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLlAMENTARY AF- 
FAIRS AND MINISTRY OF STATE IN THE 
MINISTRY OF LAW, JUSTICE & COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Yea, 
sir. 

The details of the demands are :- 

1 ) Confirmation of various catego- 
ries of teachershrnpkyees 
appointed upto 30.4.1988. 

2) Grant of Senior scale and Effi- 
ciency Bar. 


